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ernment Savings Certificates
Act, 1959.—

(i) The Government Savings
Certificates Amendment
Rules, 1966, published in
Notification No. G.S.R. 719
in Gazette of India dated the
13th May, 1966.

{ii) The National Savings Cer-
tificates (First Issue) Am-
endment Rules, 1966, pub-
lished in Notification No.
G.S.R. 720 in Gazette of
India dated the 13th May,
1966.

[Placed in Library. See No. LT-
$519/66]
PunNJAB GOVERNMENT'S LETTER TO THE
PRESIDENT re. PRESIDENT'S RULE IN
PunJsaB

The Deputy Minister in the Ministry
of Home Affairs (Shri P. S. Naskar;:
Sir, on behalf of Shri Jai Sukh Lal
Hathi: I beg to lay on the Table a
copy of letter No. PS/1/S/66 dated the
28th June 1966, from the Governor of
Punjab to the President of India re-
commending the issue of a Proclama-
tion under article 356 of the Constitu-
tion in relation to State of Punjab.
[Placed in Library. See No. LT-
6520/66]

ANNUAL REPORT OF THE NATIONAL
BuiLbpINGS CONSTRUCTION CORPORATION
Ltp., NEw DELHI

The Deputy Minister in the Ministry
of Works, Housing and Urban Deve-
Jopment (Shri Bhagwati): Sir on be-
half of Shri Mehr Chand Khanna I beg
to lay on the Table.—

(i) A copy of the Annual Report
of the National Buildings
Construction Corporation
Limited, New Delhi for the
year 1964-65 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of Sec-
tion 619A of the Companies
Act, 1956.
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(ii) Review by the Government on
the working of the above Com-
pany. [Placed in Library.
See No. LT-6521/66]

InpIAN  ELECTRICITY  (AMENDMENT)
RuLEs, 1966

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): Sir, I beg to relay on the
Table a copy of the Indian Electricity
(Amendment) Rules, 1966, published
in Notification No. G.S.R. 523 in Ga-
zztte of India dated the 9th April, 1966,
under sub-section (8) of section 38 of
the Indian Electricity Act, 1910.
[Placed in Library. See No. LT-

6225/66]

WORKING GROUP REPORT ON SERICUL-
TURE, 1964 AND THE REPORT OF THE
TAssaR Sk COMMITTEE, 1966

Shri Shafi Qureshi: Sir, I beg to lay
on the Table:—

(1) A copy of the Working Group
Report on Sericulture, 1964.

[Placed in Library. See No. LT-

6522/66].

(2) A copy of the Report of the
Tasar Silk Committee, 1966.

[Placed in Library. See No. LT-
6522/66]
1231 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 26th July, 1966.
has passed the enclosed motion
referring the Insecticides Bill, 1964,
to a Joint Committee of the Houses
and to request that the concurrence
of the Lok Sabha in the said mo-
tion and the names of the Members
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of the Lok Sabha to be appointed
to the said Joint Committee may
be communicated to this House.

MOTION

“That the Bill to regulate the im-
port, manu‘acture, sale transport, dis-
tribution and use of insecticides with a
view to prevent risk, to human be-
ings or vertebrate animals, and for
matters connected therewith be refer-
red to a joint committee of the
Houses consisting of 45 members; 15
members f{rom this House, namely: —

Shri K. S. Chavda

Dr. Dharam Prakash

. Shri Krishan Dutt

. Shri Niren Ghosh

Dr. Shrimati Phulrenu Guha
. Shri I. X, Gujral

. Shri Jagat Narain

. Shri Lokanath Misra

. Choudhary A. Mohammad
. Shri Neki Ram

. Shri P. S. Patil

. Shri J. C. Nagi Reddy

. Shri N. Sri Rama Rdedy
14. Dr. M. M. S. Siddhu

15 Shri Niranjan Singh
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and 30 members from the Lok Sabha;

That in order to constitute a meet-
ing of the Joint Committee the quo-
rum shal] be one-third of the tota:
number of members of the Joint Com-
mittee;

That in other respects, the Rules of
Procedure of this House relating to
Select’ Committees shall aply with
such Variations and modifications as
the Chairman may make;

That the Committee shall make ‘a
reoprt to this House by the first day
of the next session; and

JULY 28, 1966
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That this House recommends to the
Lok  Sabha that the Lok Sabha do
join in the saiq Joint Committee and
communicate to this House the names
o members to be appointed by the
Lok Sabha to the Joint Committee.”

12.32} hrs.
RE: POINT OF ORDER
T G RECIEATIE -+->¢ |

Hqgled, ¥ 376 T WA 197 T AR
H srETq] BT AEAT §, §A IHOA
1 waed 7@ ¥ 5w AaHr i wm
FIU AL IFFRT AT TG0 A1 4T ST Ay
=fee fasdr 9% wgv % 947 q9w
At s westEr fasene g oAy,
feest ¥ wwA-94 F oTARLT B ST
® gEdr 21 feeA B oAtw F A=
g FAE AT KW AT
AT AveT ATz ¥ 39 ¥ g@ 0, 9
#7 wREl ATIAT A 3H YR A
frenz fear sma, 37 & wgEEw
fare @Y & | 9@ TIAT WERAqU
qeT WY A% gAT A AgY T gdr av
FUA-99 $4 | @ 21 3@ fad
a1 fAdew & 5 e-wedl 37 ¥ T
T E | YU WA TET BN AR A
I & @i &1 frewTe foam o,
39 ¥ g 7 s w2 )
Y TwATE graw ¢ (TIEET): F
OF AAF AGFT AT Argar g fF
T S ¥ I ¥ Far oA fF gwH 3w
TETFHT qHd, A TI1T FAT ¥ TJ&1 U1
Shri N. Sreckantan Nair (Quilon):
Beefeaters also must be protected’

against the fanatics in India. There
must be some limit.

of, v T AT AT A4
Agt E, AT ¥ AzA wEA-AT W
qITT E | (AT )
T wITT: AT AT I ATEA
uF A Ag a1 T sEear & gvw





